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MESSAGES FROM THE LOK SABHA

1. THE DEPOSIT INSURANCE CORPORATION
(AMENDMENT) BILL, 1968.

I1. THE MADRAS STATE (ALTERATION OF
NAME) BILL, 1968.

SECRETARY: Sir, I have to report to the
House the following messages received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha:—

I

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith the Deposit
Insurance Corporation (Amendment) Bill,
1968, as passed by Lok Sabha at its sitting
held on the 21st November, 1968."

11

"In accordance with the provisions of
JRule 96 of the Rules of Procedure and
*Conduct of Business in Lok Sabha, I am
directed to enclos e herewith the Madras
:State (Alteration of Name) Bill, 1968,

Business

1. Further consideration of the motion for appointment of Members
of Rajya Sabha on the Joint Committce on the Welfare of
Scheduled Castes and Scheduled Tribes.

2. Consideration and passing of .
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as passed by Lok Sabha at its sitting held on
the 22nd November, 1968."

Sir, I lay a copy of each of the Bills on the
Table.

MR. CHAIRMAN: The House stand*
adjourned till 2 P.M.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at two
of the clock. THE DEPUTY CHAIRMAN in the
Chair.

ANNOUNCEMENT RE ALLOTMENT
OF THE TIME FOR GOVERNMENT
AND OTHER BUSINESS

THE DEPUTY CHAIRMAN: I have to
inform Members that the Business Advisory
Committee at its meeting held today has
recommended allocation of time for
Government and other business for the week
commencing from Monday, the 25th
November, 1968 as follows

Time allotted

2 hours (in addi-
tion to the time
already takey).

(i) The Telegraph Wires (Unla“ﬁll I’ummonn J\mcndlmnl
Bill, 1968 . I hour
(1i) The Industrial Dlspums \mcmlm.tnt) B:ll 1967 . . . 1 hr. 30 mts.
3. Discussion on the Reports of the University Grants Gommission
for the vear 1965-66 and 1966-67 on a motion to be moved by the
Minister of Education . . . 3 hours
4. Consideration and passing of :hc Blnku:lg Laws i.\mendmcnu
Bill, 1968, as passed by the Lok Sabha and as reported by the
Se !f'ct Cummlttce 5 hours
5. Relerence of the (.ontcmpr. of Courts Bill, 1968, w ajmnr.
Committee . . . . . . . 2 hrs. 30 mts,

. Discussion on the Mouan regarding the situation arising out

nr
the drought conditions prmaalmgm_ parts of the country, to be
moved by the \I:mslcr of Food, Agriculture, Cammunity Dcvc-

lopmen: and Co-operation . .

7. The Deposits Insurance Gorporation ({\mcndmcm; B;ll IQuB as
passed by the Lok Sabha . -

8. The Madras State (\l[cra.l:lonol \hmr-,: Blll [953 as pa.s.scd by

. The Constitution (Amendment) Bill,

the Lok Sabha . .

Private Members' Bills

1964 (to amend article 291)
By Shri Bhupesh Gupta . . . . . . .

. The Constitution {(Amendment) Bill, 195'!- (to amend article I-i-S)

By Shri Bhupesh Gupta . .

The Constitution (2 \mmrlmcm) Biil Igfﬂ' to .um'nd artic IN 352
and 339 and lnscr!mﬂ of new ariicle {SBUA) By Shri Bhupmh
Gupta

. The Sterilisation ul‘;hc L‘nﬁt Bxll 195-} By S‘.hrunanShakunuUa

Paranjpye

—

2 hrs, 30 mus.
1 hour

| hour

day (in (addition
to the time al-
ready taken)

1 day
| day

I day



1225 Motion te Committee on [RATYA SABHA] Scheduled Castes and 1226
Welfare of Scheduled Tribes
[Deputy Chairman] ot T : g # 4 §9 AN

The Committee has also recommended that
the lunch recess hereafter should be from i
P.M.to 2 P.M. every day.

SHRI B. K. P. SINHA (Bihar): Madam are
the  Constitution  (Amendment)  Bills
Government or private?

THE DEPUTY CHAIRMAN: They are
private.

SHRI B. K. P. SINHA: One day for
each of the three Bills is rather unusual.

THE DEPUTY CHAIRMAN: That is the
Committee's decision.

STATEMENT BY DEPUTY PRIME
MINISTER RE RECENT DEVE-
LOPMENTS IN THE INTERNATIONAL
MONETARY SITUATION

THE MINISTER OF FINANCE (SHRI
MORARII R. DESAI): Madam, I beg to lay
on the Table a statement regarding recent
developments in the international monetary
situation.

SHRI A. G. KULKARNI (Maharashtra) :
Madarn, I want to know whether there will be
any discussion on the statement laid on
theTable by the Deputy Prime Minister.

THE DEPUTY CHAIRMAN: We will see
to that later; he has laid the statement today.

MOTIONS THE COMMITTEE ON THE
WELFARE OF SCHEDULED CASTES
AND SCHEDULED TRIBES—contd.
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